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No.406

Flrst Batch of SuDDhmentary Demands for Grants
for the Flnanclal YeaI. 2O?3-2O24- Recommendatlon of the

Govemor

The Governor has made necessary recommendation under

Article 203 (3) read with Article 205 of the Constlhttion of lndla

for laylng the Statement of Flrst Batch of Supplementary

Demands for Ganls for the Flnancial Year 2023-2024 on the

Table of the House and for moving the First Batch of

Supplementary Demands for Grants .

A. iil Bashcer,
S€cretary


